g51 Matters under JULY 29, 1982 Rule 377 352
[ = fanwax fag ] SFfTE  ggET AW GvEw

-2 A
iﬂgﬂé
% ]

3

%}f

1337

i w7 gfaar q1 s gFY
gr =rfgn | 7o wNE Wl ST
frazi g 5 g =39 auaer &@
FT qg FI FI

(x) Indiscrimate cuytting of trees in
Purnia, Bihar.

gfa =R SUETaW™ WO | T
AR FT WTEfGE §ied H HIEHEr
Tl g 72 P F fama g gEw

LEECHIR-CIEG) H’%‘;ﬁ“u'rﬁ
araror & fon fggwrdr wie
s of | wTer qioraT

Em_ qtei & Ffaa o< o=
e

ECLELELE
g: 3

)

=

&

15.05 hra.
SPECIAL COURTS (REPEAL) BILL

MR. CHAIRMAN: Now we take up
Special Courts (Repeal) Bill. For this
Bill only 25 minutes are left as per
time allocatiol, made by the Business
Advisory Committee, Therefore, I want
that all those Membhers who are keen
to speak should be brief. Viany points
are being repeated. This will provide
an opportunity to other Members to
give their suggestions and views. Shri
Era Anbarasu.

SHRI ERA ANBARASU (Chengal-
pattu). I stand to support the repeal of
the Special Courts (Repeal) BilL
Many reasons for the repeal have al-
ready been given. The -2xperience in
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the working of the Act has shown
that it has not inspired public confi-
dence.

I heard the speecheg of so many
speakers here. They wanted certain
criteria. They wanted to know what
are the criteria for judging “that the
Act has shown that it has not inspired
public confidence.” I would like 1o
tell them that Shrimati Indira Gandhi
has come to power because of the mas-
sive mandate. Not only she but e2ll
her followers came to vpower, Even
after knowing this fact, they are
ignorant about the fact. This ig how
the public responded to the institu-
tion of the special courts. If a per-
son is sleeping we can onl; wake him
up. But if a person pretends as if he
is sieeping, we cannot wake him up.
That is the attitude of the Opposition
leaders. I only feel sorry for their
ignorances. This was only brought with
the political vendata somehow to
put Shrimati Indira Gandhi and her
followers in jail.

I would like to impress upon you
certain things. Why did the Congress
Party become a national p: rty? How
was it able to withstand all the hurdles
" even though Shrimati Indira Candhi
was defeated in the year 1977. I can
even quote some of the articles that
appeared in the National Herald and
in the Indian Express. It is because
Shrimati Indira Gandhi is not an
ordinary person like you. She has got
some divine quality in her to excuse
even the people who have committed
mistakes. Did you come to rule the
nation? Did you concentrate your ideas
only to formulate laws and regulations
or to bring about certain social changes
in society? Not at all. You were
only trying to accuse Shrimetj Indira
Gandhi, You were trying to accuse the
followers of Shrimati Indica Gandhi.
That was only your activity. You
were fighting for the chair. Even now
some senior leaders of yours are sitling
here with an eagle’s eye only to cap-
ture seats on the other side and not to
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do good service to the nation, That
ig what you are aiming at.

It is very easy to put you behind
the bar. I can point out a number of
things.

-

DR. SUBRAMANIAM SWAMY
(Bombay North East): I challenge.
Why do you not do that? It is an open
challenge. Why do you not do that?

SHRI ERA ANBARASU: Ycu know
how gold was auctioned and how many
people were involved in it.

*While the country’s gold was auc-
tioned, how many looted and amassed
weaith?  All those things were ex-
cused by Shrimati Indira Gandhi. Be-
cause the looting was done by you was
excused by her, today she is the
world's grealest leader.

To-day she stands as thé world's
greatest leader because she has ex-
cused and forgoiten all the crimes that
you have committed. Not only that
**how they had grabbed thousands of
acres of land when they were in power,
Did we take any action?

When Shri Jagjivan Ram was in

MR. CHIAIRMAN: Please do not
mention so many names. This is not
a good tradition to mention names and
bring in allegationg like this,

SHRI JAIPAL SINGH (Haridwar):
The hon. Member is not present in the
House just now. (Interruptions).

SHRI ERA ANBARASU: I may say
something about the Depuyty Prime
Minister Shri Jagjivan Ram. If we
had taken them to the Special Court,
what would have been their fate? ‘What
would have happened to them? They
would have been imprisoncd, Not only
that.

SHRI SUDHIR GIRI (Contai)' I am
on a point of order.

MR. CHAIRMAN: What is your
point of order?

*The original speech was delivered

**Not recorded.
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SHRI C. T. DHANDAPANI - (Pol-
lachi): How can there pe a point of
order when Shri Era Anbarasu is
speaking?

MR. CHAIRMAN: There can always
be a point of order. Let me decid®
whether there is a valid poianf{ of order
or not. The point of order can be
raised even during the speech of a
Member, if he says something which
is unparliamentary.

What is your point of order?

SHRI SUDHIR GIRI: H: is stating
something which ig derogatory to the
Members of this House. Sc, I oppose
and say that such descriptions should
not be allowed.

MR. CHAIRMAN: I will go through
the proceedings and 1 will take my
decision,

SHRI K. RAMAMURTHY (Krishna-
giri): Since you are telling if there is
anything objectionable that w:ll be
removed, I woulg like to know here will
you remove that which ever is very
pertinent? There should not be any
blanket permission.

MR. CHAIRMAN: There is no
blanket permission. It is tha right of
the Chair. I will see, Suppose he has
said something which I had not
heard at that time,

AN HON. MEMBER: Is Morarjithai
an un-parliamentary wori”

MR. CHAIRMAN: What:ver it is, 1
will go through the record and if there
is anything derogatory that will be
deleted,

SHRI C. T. DHANDAPANI: You
said names of any person chould not
be referred to here. He may not refer
to the names. Any Meinber of this
House may like to have the name of
a particular person.

MR. CHAIRMAN: I am not saying
that the name should not be referred
to I say do not bring in th2 names and
make allegations.
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SHRI C. T. DHANDAPANI: That
should not be connected with the alle-
gations.

MR. CHAIRMAN: Certawaly. If you
make allegations you cannot name
like that.

Please continue your speech,

*SHRI ERA ANBARASU: Could we
not have sent this case to the Special
Court? If we had just implemented
the law enacted by you, we could have
taken enough revenge. We did nct
do that. We do not want to do that
and that i why we want to repeal this
Act. Not only that.

When Janata Government was in
power, the then Foreign Jlinisier, pre-
sently a Member of this House, went
abroad. Yoy know that. I do not want
to name him. You know it already.
(Interruptions)

MR. CHAIRMAN: Please, Hon.
Member must maintain the dignity of
the House. Whatever he was saying
will not form part of the record This
will not form part of the record. Please
maintain the dignity of the House.
(Interruptions)

MR. CHAIRMAN: I am just giving
yvou the warning.

SHRI ERA ANBARASU: It ig a
proved charge. (Interruptions).

MR. CHAIRMAN: Pleasc take your
seat. T repeat. When you speak in
the House—every Memler must keep
the dignity of the Houise. Just fto
bring in this kind of thiags mention-
ing that a Minister no matter, whether
you mentioned the name or not, a for-
mer Minister went abroad, I think, is
very improper. I say, this will not
form part of the record.

I am telling you, you should, please,
not mention all these things. Please
speak on the Bill. Otherwise, your
time will be over.

(Interruptions)

*Not recorded,
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